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HON'BLE MR-KULDIP SINGH,MEMBERCJUDL)
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Del hi-85 -APPLICANT

(By Advocate: Shri S-CJ_uthra)

V e r s u s

1„ Union of India

T h r o u g h: S e c r e t a r y

R a i 1 iw a y B o a r d , R a i 1 B h a w a n
Newi Delhi

( B y A d V o c ate: Shri R. L „ D h a wi a n )

Q„.R„D_E.„R„lQRALl,

By.._Hon:'ble Mr.K.UIdip Singh,Member.CJ.ud.1.1.

RESPONDENT

The a p p 1 i c a n t h ci s f i led t fi i s 0 A f o r a d i r e c t i o tT t o

respondents to dispose of his appeal within a specific period of

time „

2  Applicant all e g e s t h a t w fi i 1 e w o r K i n g as F A & C A0 ,

Northern Railwiay, he had been corniTiun icated a displeasure note

against whi ch I'le hcid made an appea 1 which i s st.ill pendi ng witfi

t h e r e s p o n d e n t s ,

3  R e s p o n d e n t s h a v e s u b rn i 11 e d i n t heir r e p 1 y t fi a t n o

appeal 1 i e s a g a i n s t t fi e o r d e r com rn u n i c a t i n g a d i s p 1 e a s u r e n o t e

They . have stated that, only a representation could have been

preferred and applicant did submit the same which was considered

by the competent, authority who held that; there was no substance

i n t h e p o i n t s r a i s e d b y t In e a p p 1 i c a n t i n fi i s r- e p r e s e n t a t ion a n c!

according1y t he same had been f i1ed. However, the order on his



9.

representation, according to the . applicant, had not been

c o m m u n i c a t e d t o h i m,

4^^ Under these circumstances, this OA can be disposed of

at this stage with a direction to respondents to communicate the

order to the applicant passed on his appeal/representation-

Accordingly I dispose of this OA with a direction to respondents

that they shall communicate to the applicant the 1 ate u1 nio

representation made by him against the displeasure note. Such

an order should be communicated to the applicant within a pei~iucl

of one rriontl'i from the date of receipt of a copy of this order.,

If any grievance still survives, the applicant liall bt; .it

liberty to file a fresh OA in accordance with law, if so

advised,

M,. A, 83/2001 also stands disposed of.

( Kuidip Singh )
Member (Judl.)
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